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 Government  have  been  pleased  to
 enhance  the  existing  rates  of  boarding
 charges  in  special  hostels  stipends,
 scholarships  and  Post-matrie  scholam
 ships  at  a  flat  rate  of  Rs.  10  per  stu
 dents  per  month  from  15  November,
 1972.

 Haryana

 The  State  Government  grants  addi-
 tional  Hostel  allowances  at  the  rate
 of  Rs.  15  to  Scheduled  Castes  students
 living  in  the  Hostels  out  of  their  own
 funds  over  and  above  the  maintenance
 charges  of  Rs.  13  to  Rs.  15  ner  month
 admissible  under  the  Post-Matric
 Scholarship  Scheme.

 Kerala

 Actual  boarding  and  lodging  charges
 are  given  to  Scheduled  Caste  and
 Scheduled  Tribe  students  (for  Post-
 matric  studies)  steying  in  the  College
 Hostel  and  recognised  hostels  Hence
 the  question  of  enhancement  of  board-
 ing  grants  does  not  arise

 Boarding  charges  puyable  to  the
 students  admitted  to  the  Cosmopolitan
 Hostels  have  been  enhanced  from
 Rs.  65  to  Rs.  75  p.m  per  student.  The
 boarding  grants  pavable  to  the  hoir-
 ders  of  Weifare  Hostel  (for  Pre-matric
 studies)  as  Rs.  45  pm.  per  student
 There  1s  no  proposal  for  the  enhance-
 ment  of  hoarding  grant  to  the  stu-
 dents  staying  in  the  above  hostel  at
 present.

 Rajasthan

 The  rates  of  the  aided  hostels  have
 already  heen  ethunced  to  Rs.  54  net
 student  per  month  for  5th  to  8th  clas-
 ses  and  Rs.  60  per  month  per  stu-
 dent  for  9th  to  11th  classes  with  effect
 from  ist  July.  1971,  from  Rs  40  and
 Rs.  45  respectively,  wh.ch  amounts  9
 90  per  cent  the  total  expenditure  in-
 curred  by  the  Voluntary  Organisations

 Revocation  of  Licence  issued  to  M/s.
 ्,  Steme  and  Company  (India)

 Limited.
 8939.  SHRI  SAMAR  GUHA;  Will

 MAY  2,  1973  Re,  Question  of  Privilege  at:

 the  Minister  of  INDUSTRIAL  Dm
 VELOPMENT  AND  SCIENCE  ASSED
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  propose  ti
 revoke  the  licence  issued  ta  M/s.  B.
 Stone  and  Company  (India)  Limite’
 for  opening  a  new  unit  at  Thang  Come-
 Plex  (Maharashtra)  in  view  of  the
 resentment  expressed  by  Governmenk
 of  West  Bengal  and  by  the  Public  audi
 original  refusal  from  Maharashtra
 Government  for  its  setting  up  in  fee
 area;  and

 (b)  if  reply  to  part  (a)  is  ior  tie
 negative,  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL.
 DEVELOPMENT  AND  SCIENCE  Aa
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  No,  Sir.

 (b)  The  licence  was  issued  to  M/s
 J.  Stone  ang  Co  Ltd.  for  mantufae-
 turing  navigational  aids  in  Maharede
 tra  after  examining  the  proposal  on
 merits.  Hence  the  fact  that  this  acti~
 vity  will  be  undertaken  in  Maharasbh-
 tra  would  not  constitute  grounds  for
 revocation.

 22  hrs.

 RE.  QUESTION  OF  PRIVILEGE

 SHRI  K.  क  UNNIKRISHNAN
 (Badagura).  Sir,  I  have  given  notice
 under  rule  222,  of  a  privilege  motion
 upainst  Shri  Madhu  Limaye  and  five
 others  of  the  Indian  Express  group,
 1  have  seen  you  and  you  kindly
 permitted  to  raise  the  matter  in  the
 House,

 MR.  SPEAKER:  You  have  giver:
 notice  and  sent  a  copy  of  the  natice
 to  Shri  Madhu  Limaye.  Shri  Madhu
 Limaye  just  sent  me—  (Interruptions)
 —he  said  that  I  should  persuade  you
 to  withdraw  it  and  he  wanted  me  te
 ask  you  whether  you  will  be  ह...
 to  withdraw  it  or  not.
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 SHRI  ह  P.  UNNIKRISHNAN:
 We  are  not  prepared  to  withdraw  it.

 MR,  SPEAKER:  If  he  says  that  it
 may  he  postponed  till  tomorrow  and
 then  he  will  be  sending  his  reply....

 SHRI  K.  P.  UNNIKRISHNAN:
 He  has  said  something.  He  is  pre-
 sent  in  the  House,  and  let  him  say
 whether  it  is  correct  or  not.  There
 is  no  question  of  any  detailed  reply.

 MR.  SPEAKER:  It  was  a  holiday
 yesterday.  It  came  late  today.  Let
 the  reply  come  from  him.

 SHRI  ४  P.  UNNIKRISHNAN:
 He  is  present  here.  We  do  not  with-
 draw  it.  Let  him  say  whether  it  is
 correst  or  not.

 MR,  SPEAKER:  We  take  it  up  to-
 morrow.

 af.  मर्द  सिह  गिल  (फ़िरोजपुर)
 बम्बई  मे,  मै  वहा  था  और  वहा  लिम्येजी

 ने  कहा  है।  यह आज ही  होना  चाहिये

 भी  मधु  लिमये  (वाला  )  :  अध्यक्ष

 जी,  मैं  कुछ  कह”

 अध्यक्ष  महोदय  अगर  आप  कहना

 चाहन ेहै  तो  कहिए  t

 ओ  मधु  लिमये  मैने  कहा या  अगर

 वापस  नहीं  लेना  चाहने तो  मेरा  जवाब

 कल  मिलेगा।  आज  ही  मैने  मिसरी  तौर
 पर  देखा  है,  पढ़ा  नहीं है।  जवाब  कल
 मिल  जायेगा 1

 SHRI  K.  P.  UNNIKRISHNAN:
 There  is  no  use  postponing  it.  Let
 him  say  whether  it  is  correct  or  not.

 MR,  SPEAKER:  The  Member  has
 requested  that  if  you  are  not  accept-
 ing  his  request  to  withdraw  it  he  will
 give  a  reply  tomorrow.  We  will  take
 it  up  tomorrow.

 1895  (SAKA)  Papers  Laid  210

 भी  मु  लिमये  :  ठीक  है,  कल

 जवाब  दिल  मिल  जायेगा,  और  केवल  इतना

 ही  नही  कह  गा  बल्कि  सारी  आते  कहुंगा  ।

 SHRI  K.  P.  UNNIKRISHNAN:
 The  Member  is  present  here.  It  1s
 a  straightforward  question  whether  he
 has  uttered  it  or  not.  He  says  he
 will  go  into  it  and  give  a  detailed
 reply.  The  question  is  whether  he
 has  uttered  those  words  on  the  Chow-
 patti  beach  or  not;  whether  it  has
 been  factually  reported  by  the  Indian
 Express  Bombay  edition.

 MR.  SPEAKER:  It  is  a  simple  ques-
 tion  to  Mr.  Madhu  Limaye;  (Inter-
 ruptions),  May  J  request  you  to  please
 sit  down?  Now,  the  question  1s  whe-
 ther  he  madc  that  statement.  It  is
 a  question  of  fact.

 af  मधु  लिमये  अध्यक्ष  मोदी
 मझे  इंडियन  एक्सप्रेस की  रिपोर्टो को
 देखना  पडेगा,  इन  के  पत्र  को  मुं  पढ़ना
 पड़ेगा  ।  अध्यक्ष  महोदय आज  ही
 मै  लखनऊ  से  आया,  हे  यहा  आन  समय

 मेंने  आपका  पत्र  देखा, और  उस  का
 जवाब  आपको  कल  मिल  जायेगा  ।  क्या
 आप  24  घण्टे  का  समय  भी  नहों  दे
 सकते  ?

 अध्यक्ष  महिला  :  ठीक है,  कन  आ
 जायेगा  t

 12.05  hrs.
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